4. Ghaghra-Yamuna link - FR Completed
(for Indian portion)

5.  Sarda-Yamunallink - FR Completed

(for Indian portion’)

6. Yamuna-Rajasthan link - FR taken up
7. Rajasthan-Sabarmati link - FR taken up
8.  Chunar-Sone Barrage link - FR taken up
Q.  Sone Dam - Southern Tributaries of Ganga link - FR taken up
10.  Manas-Sankosh-Tista-Ganga (M-S-T-G) link - FR taken up
1. Jogighopa-Tista-Farakka (Alternate to M-S-T-G) link - FR taken up
12. Farakka-Sunderhans link - FR taken up
13.  Ganga-Damodar-Subernarekha link - FR taken up
14. Subernarekha-hadhanadi link - FR taken up

*Priority links
PFR- Pre-Feasibility Report; FR- Feasibility Report; DPR- Detailed Project Report
Contaminated drinking water
1450, SHRI PRABHAT JHA: Wil the Minister of WATER RESOURCES be pleased to state:

(a) whether it is a fact that out of the 123 countries of the World where large number of
people are forced to drink contaminated water, India has been ranked at 121st position whereas
our neighbouring countries i.e. Bangladesh and Sri Lanka are ranked at 80th and 4%9th position
respectively;

(b) if so, the reaction of Government’s thereto; and

(c) the details of the steps heing taken by Government to provide pure drinking water to all
the people?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI JAI
PRAKASH NARAYAN YADAV): (a) and (b) Government is not aware of any specific report
stating that llout of 123 countries of the World where a large number of people are forced to drink
contaminated water, India has been raked at 121st positions whereas our neighbouring countries
f.e. Bangladesh and Sri Lanka are ranked at 80th and 49th positions respectively”. However,
several reports have indicated the ranking of various countries on different issues from time to
time. In the recently published Human Development Report 2007/2008 of United Nations
Development Programme, out of a total of 177 countries, India has been shown at Sl. Mo. 128,
where as Sri Lanka and Bangladesh are shown at SI. MNo. 99 and 140 respectively in respect of
“water, sanitation and nutritional status”. In an earlier United Mations YWorld VWater Development

TOriginal notice of the question was received in Hindi.
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Report — “Water for People Water for Life” published in 2003, a table titled “water quality
indicator values in selected countries™ was included in which India was shown at Sl. No. 120.
However, none of these reports have specific mention that ‘people are forced to drink
contaminated water™.

(c) Ministry of Rural Development (Department of Drinking Water Supply) has taken a
number of steps to enable the rural people to have access to safe drinking water in adequate
quantity throughout the year on long-term basis. Rural drinking water supply is the State
subject. After 73rd Amendment in the Constitution of India, rural drinking water as a subject
has been put in the 11th Schedule to be transferred to Panchayati Raj Institutions. Government
of India Supplements the efforts of the State Governments for providing safe drinking water in
adeqguate quantity to the rural people of the country through the Centrally sponsored
Accelerated Rural Water Supply Programme. In 2005, the Government had launched a
time-bound Bharat Nirman programme to provide safe drinking water to 55,067 uncovered
habitations and 3.31 lakh slipped back habitations along with addressing chemical
contamination due to arsenic, fluoride, iron, salinity and nitrate in 2.17 lakh rural habitations in
the country during the period 2005-2009. In order to enable the community to check the water
quality in all drinking water sources in the country, the Government had launched the National
Rural Drinking Water Quality Monitoring and Surveillance Programme, wherein, 5 grassroot
level workers are trained in each Gram Panchayat and given field test kits to test both
chemical and biological contamination by themselves. Positively tested samples are then
referred to the district water testing laboratory for confirmation and also to take necessary
corrective action by the concerned water supply agency.

Recharging of ground water in Delhi

451. SHRI B.J. PANDA:
MS. MABEL REBELLO:

Will the Minister of WATER RESOURCES he pleased to state:

(a) whether it has been decided to recharge ground water in the capital city Delhi to
improve the water table;

(b) if s0, the details thereof;

(c) whether Government proposes to provide incentives/assistance to the house-owners
of Delhi who would like to go for recharge of ground water before their houses; and

(d) if so, the details thereof 7

THE MINISTER OF STATE IM THE MINISTRY OF WATER RESOURCES (SHRI JAl
PRAKASH NARAYAN YADAV): (a) to (d) Government of NCT of Delhi is implementing
Bhagidari scheme under which technical and financial assistance is provided to Resident Welfare
Association’s / Registered Group Housing Societies/ Government schools / hospitals etc. to
promote rain water harvesting and ground water recharge. Under this scheme financial
assistance is given to the extent of 50%% of total cost of the rain water harvesting structures or
Rs. One lakh, whichever is less.
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